
CHAITRA 7, 1881 (SAKA) Demands for Grants 8*S4i

U .U  tea.
bu sin ess o f  th e  house

Tbe m i i tir  of PirUsmeotary 
iU U n (8M  M n  N w v n  Sfcihaj:
With yeur permission, Sir, I rise to 
announce that Government Business 
for the week commencing 30th March 
will consist of—

(1) Consideration of any item of 
Government Business entered in 
today’s Order Paper and not con­
cluded.

(2) Discussion and voting at De­
mands for Grants in respect ot the 
Ministries of—

Works, Housing and Supply
Scientific Research and Cultural 

Affairs
Transport and Communications
Labour and Employment
(3) Discussion on the Report of 

the Inquiry into the Chinakuri Col­
l ie r y  Disaster laid on the Table of 
the House on the 18th February, 
1889, on a motion to be moved by 
Shrimati Renu Chakravartty and .* 
others on $id April, af'B p.m .

12.11}  hn.
•DEMANDS FOR GRANTS—contd.

M in is t r y  o r  In f o r m a t io n  and  
B ro ad ca stin g

Mr. Speaker: The House will now 
take up discussion and voting on De­
mands Noe. 81 to 81 and 134 relating
to the Mijiistry of Information and 
Broadcasting for which four hours 
have been allotted.

Hon. Members desirous at moving 
cut motions may hand over at the 
Table within 15 minutes the numbers 
of the selected cut motions. I shall 
treat them as moved, if the Members 
in whose naznes those cut motions 
stand are present in the House and the 
motions are otherwise In order.

D em and N o. 61— M in is try  op  I n fo r ­
m a tio n  am s B aoA scA tm te 

Mr. Speaker: Motion moved:
’ “That a sum not exceeding 
Rs. 18,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, I960, In 
respect of ‘Ministry of Informa­
tion and Broadcasting’.”

D em a n d  No. 82—B r o a d c a s t in c  

Mr. Speaker: Motion moved: 
“That a sum not exceeding 

Rs. 4,26,77,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1980, in 
respect of ‘Broadcasting’.”

D em a n d  No. 63—M is c e lla n e o u s  D e ­
p a r tm e n ts  a n d  E x p e n d itu re  u n d e r  

t h e  M in is tr y  o f  I n fo r m a t io n  a n d  
B r o a d c a s tin g

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs 3,14,88,000 be granted to the 
President to coflQ>lete {he sum 
necessary to defray the charges 
which will come in coarse of pay­
ment during tiie year ending the 
31st day of March, 1960, in 
respect of ‘Miscellaneous Depart­
ments and Expenditure under the 
Ministry of Information and 
Broadcasting’.”

D em a n d  N o  124—C a p ita l O u t la y  o k  
B ro a d c a s tin c

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,83,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges

* Moved with the recommendation of the President.




